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The case may now/listed for hearing
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LN ‘  Mr.S.Ali, Mrs.K.Chetrji & Ms,R,Pathak.. ... . ADVOCATE FOR THE
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-
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] - VERSUS -
P
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| . . ynion of India & Others, , , . . . . . . . .RESPONDENT(S).
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1.] whether Reporters of local papers may be allowed to see
the judgment ?
!
2. TF be referred to the Reporter or not ?
3. W@gther their Lordships wish to see the fair copy of the
degment ?
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qhether the judgment is to be circulated to the other
Benches ? '
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CENTRAL_ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 333 of 2002.
Date of Order : This the 11th Day of July, 2003.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

Shri Arjun Das )
C/o Executive Engineer, (Electrical)

Central Public Works Department
Agartala. « « o« « Applicant.

By Mr.S.Ali, Sr.Advocate & Mrs.K.Chetri & Ms.R.Pathak.
- Versus -

1. Union of India
Represented by the Secretary
Govt. of India
Public Works Department
New Delhi.

2. The Chief Engineer, CPWD
Calcutta, Nizam Palace
234/4 AGC Bose Road.
3. The Superintending Engineer (Coordination)
Calcutta, Nizam Palace, CPWD
Calcutta.
4. The Executive Engineer, (Electrical)

Silchar SCED, CPWD, Mela Road
Silchar. . . « « Respondents.

By Mr‘A.Deb ROY, Sr. 'C.G.SQCQ

ORDER

CHOWDHURY,J.(V.C.):

The issue relates to transfer and posting. While

the applicant Was working as Mazdoor in the CSD department,
Narengi, he was rendered surplus and released from CSD on
16.4.1997. As per the Govt. policy the applicant. was
reemployed in the CPWD as Peon against existing vacancy and

Central Electrical
he was posted at Agartala/Sub-Division No.l ,£PWD_vide memo

No.9(2)/SCED/97/13 dated 16.4.1997. The applicant submitted
representation before the authority for posting at Guwahati
on domestic ground. Admittedly, the said application was
forwarded to the SE, Co-ordination Circle, EZ, CPWD,
Calcutta by GCEC vide memo No.131/9(2)/GCEC/2002 dated
23.4.2002. The respondents in its written statement also

asserted that SE, Co-ordination is the competent authority.

Contd./2
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Since the representation was forwarded to SE Co-ordination,

the SE co-ordination, who

is impleaded as respondent No.3 is

duty bound to consider thd same and pass appropriate order.

No justifiable ground is sp far furnished as to why the said

represenation was not disposed of.

Upon hearing Mr.S;Ali,

learned Sr. counsel for the

applicant and also Mr.A.Deb Roy, learned Sr.C.G.S.C. I am of

the opinion that ends of justice will be met, if a direction

is issued to the respondent No.3 to look into the matter and

consider the representation and pass a reasoned order as per

law. Accordingly the respondents are directed to look into

the matter and consider the representation of the applicant

and pass an appropriate order as expeditiously as possible

preferably within a peripd of one month from the date of

receipt of the order.

Subject to the

observations made above, the

application stands disposed of.

There shall, however,

be no order as to costs.

( D.N.CHOWDHURY )
VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH

AT GUWAHATI.

sri arujun Das
~VRS-

The méba of India & Ors eseces

Sl.No.

on vo. 333 sa00n.

cecee Applicant.

Re spondents.
INDEX -
Particulars Pages
Original application - 1 to 7
Annexure=l - 8
Mnexure=1(1) ’
Filed by:i~-
Adwocate. |
3/19/072 .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH
AT GUWAHATI .

0.A- No. , /2002.

(AN application under section 19 of the Central

2dministrative Tribunal Act, 1985).

-Inbetween=~
Sri Arjun Das caaes Applicant;
=VRS-

The Union of India & Ors ..+ s Regpondents.

1. PARTICULARS OF THE APPLRCANT :-

shri Arjun Das,
C/o Executive Engineer, (Electrical),

antral—Public-Wbrks Department,

acr Stycrer=s. AﬂvahiaJ&x.

2. PARTICULARS OF THE RESPONDENTS :-

1. Uhion of India, represented by the Secretary,
Gvt. of India, Public works Department, New

Delhi.

2. The Chief Engineer, CPWD, Calcutta, Nizam

Palace, 234/4 AGC Bose Road.

3. The Superintendéng mgineer(eoordination).

Czlcutta, Nizam Palace, CPWD, Calcutta.

4. The Executive Engineer, (Electrical),
Silchar SCED, CPWD, Mela Road, Silchar.

AY

3. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION

1S5 MADE i
That there is no gpecific order against which

COntd....-Z
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this application is made but this application has been
made against non transfer of the epplicant who is the
though

Grade-1IV employee serving at Agartala since 1985
his tenure is 2 wyears in North Eastern Region at a place of
pOSting. .

4. JUORISDICTION s~

The applicant declares that this application is .

within the jurisdiction of this Hon'ble Central Administrative

Tribunal.

5. LIMITATION :~

plication is made _within the time limit

The _ap
as prescribed under section 21 of the Central Administrative

Pribunal Act, 1985.

6. FACTS OF THE CASE 3-

6.1. That your applicahtern is an Indian citizen

and as such he is entitled to all the rights and privileges

guaranteed under the constitution of India and other laws

framed thereunder.

6.2. That your applicant was jnitially appointed

as Mazdoor and was posted at Maker under Canteen Store

Depot at Narengi.

6.3. That subseqguently after rendering his
gervice for long years he was illegally treated as Surplus

1.97 and he was released from CSD Depot on 16.4.97

on 21.
as Peon in the cPwD, Electrical

At present he is serving

higaon, Tripura West.

under Agartola Sub=Division No.l at Gand

contdooo.oo3
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6.4. That against the retrenchment order
issued by the CSD the applicant filed O-A. N0.246/1997

before this Hon'ble Tribunal and the Hon'ble Tribunal

dismissed the application as submitted by his counsel.

6.5. That the aspplicant submitted a represen=
tation td the Executive Engineer, Electrical, CPWD, SCED,m7wa&'
6iYcker on 23.2.2002 through proper channel for transrering e
him to Guwahati and the Assistant Executive Engineer (Ele) ACESD
BEEBY CPWD, Gandhigram, Ajartala vide his letter No.3(12)/AGESD/
20021/325Mdat3d 23.2.2002 sent his representation to the
appropriate authority for his transfer from Agartala/5¢1char
to Guwahati.

énpgxuregl,;s the forwarding letter

dated 23.2.02 issued by the Assistant
Emgéneer (Ele), ACESD-1, CPWD, Gandhigram,

Agartala to the Executive Engineer(Ele), .

SCED, CPWD, Siltchar—2. M “Hes.

t

Annexure-1(1) is the photocopy of the
represented dated'22.3.2002‘submitted

by the ppplicant.
\

6.6. That the representation at Anhexurefl #NE
has already been forwarded by the Executive Engineer(Ele)
CPWD, Silchar to the transfering authority at Cakcutta,
Nizam Palace but uptill now his rqpresentation has not been
considered by the authority and as a result your applicatibtn@

is suffering a lot.

%ntd.....'4
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6.7. Th§t~your applicant originally heils from
Bihar and he was posted at Narengi, Guwahati as Mazdoor by

the CSD Department and after his retrenchment he was posted

as Peon under Executive Engineer (Ele) CPWD, Silchar on 16.4.97.

6.8. That your spplicant is not a man of good
health and he iss suffering from a lot for his smEE sicKness
and other enrished difficulties and as such his transfer o
Guwahati is most essential to maintain himself as well as

his contact family members at Bihar.

6.9. That normally the tenure of IV grade employee
at one place is only 2 years but he is serwing at Agartala
since”19974ige§fabout,7 years there and inspite of represen=
tation submitted by the spplicant through proper channel
the higher authority viz the Chief Engineer and Superintending
Engineer have not taken stepsAto transfer the applicant frbm
Agartala to Guwahati and hence he is compelled to file this

application before the Hon'ble Tribunal for proper direction.

6.10. That your épplicaht_iS'aged about 48 wyears
and he needs his family to look after his health. That apért
he has got 7(seven) family members at Bihar and he is to
contact with his £amily members frequently and it is not .
possible to go“Bihardeveg“once_in & year because it is a poor

salary, so it_is necessary to transfer the applicant as he

is residimy staying at Agjartala for more than his tenure of

2 years.

RS

7. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:=~

- 7.1. For that your zpplicent having staying at

Agartsala for‘moré 7 years than his tenure of 2 years, SO

it is a fit case for transrering him to Guwahati CPWD.

Contd....cs
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7.2. For that the applicant is alone there at

Agartala leaving his family at Bihar and it is also not

| possible to his part to make visit family members st Bihar

due to his poor £am salary.

]

7.3. For that similarly situated persons have

applicant's case[&aunat considered by therespondents though

he has filgd,representation to the hizher authority through

| proper channelQ

7.4. Por that considering the facts andcircums=
tances of thehc§9e'it is a fit case for transfering the

applicant by the respondents to Guwahati.

8. DETAILS OF REMEDIES EXHAUSTED 3=

That the applicant sent representation to the

Higher authority to transfer the epplicant from Agartala/

Silchar to Guwahati but uptill now nothing has been done

by the authority and hence this application before this

Hon'ble Tribunal.

9, MATTERS NOT PREVIOUSLY FEILEDLODR PENDING WITH ANY BOURT
OR TRIBUNAL ‘

No case before the Hon'ble Tribunal or any

Court is pending in any Court or Tribunal .

30. RELIEF SOQUGHT FOR 3=

In view.facts and. circumstances narxated above
the applicant prays for the following reliefss~

i) Respondents may be directed to transfer the

applicant £ rom Agartala/Silchar to the Office of the
ContGaeee 6
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SBuperintending Engineer, CPWD at Guwahati.

_ii) any other relkef/reliefs sought for/éntltled

to the applicant may be granted.

11. DETAILS OF POSTAL ORDER.

12. ENCLOSURE

'_ k'l;'f ro. < ot postai orcer 1= FHSTS 382

2. Date 3‘_ 2jo:02 .
3. Value :- ﬁx‘§0/>
4. Name of Post Office

5; Payable at Guwahati.

- ee
]

as per Index.
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VERIFICATION

-7 -

I, shri Arjun Das, aged about 53 years,
son of Jagdeo Das, at present working in the office
of the Executive Engineer (Electrical), Central Public
works Department, Silchar-2, do hereby solemnly affim
and verify the statements made in paragraphs bil, L2, 6:3
£.8 bk, pog, £:8, 609,600

and those made in paragraphs ([.lp, 8,7
being matters of records are true to my

are true to my knowledze

information derived therefrom which I believe to be true

and therests are my humble submissions made before this

Hon'ble Tribunal. and I have not suppressed any matérials

facts in this case.

md I sign this verification on this the 29th

day of September, 2002 at Guwahati.

2
\ Bignature.
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ANNEXR E=1

GOVI, OF INDIA
CPWD,

Mo, 1( 12) /ACESD/20021/825 datgd 23.,2.2002.

To,

The Ex.Engineer(EEect)
SCED, GPWD, Silchar-2.

: Subs- Repeseitation of §ri Arjun Das, Peon,
,4”4 for his transfer to Guwahati.

Please £ind enclosed herewith a self-explabatory

" remesentation of Sri Arjun Das, Peon of this Sub-Division for

his transfer to Guwahati fronﬁAgértala.

mmpp—

His casé of transfer myy please be considered

. sympathetically and to substitute may be posted ip his
* place. 4

Enclo: - Repesentation in
duplicate, Sd/- Illegible,
\ Assistant Engineer
ACESD-I, CPWD, Gandhigram
Agartala.

it
W
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To, S : ~ ANNEXTRE_1( iy
‘ - The Execative Engineer(zaéctricaI)
C,ka;D., Agartala.
THROUGH PROPER CHATMEL,

sir,

Mostr espectfully I beg to make following Tepr esell-

tation for favourable consideration and favourable orderss

1, . That T was a staff of Canteen’Store Department of the

Government of India and was posted in an office at Narengi, Tinall.
2. ' That it was contended that I have been found surplus

and so I was sought to be transferred and absorbed in some

other departments of the Covernment of India and accordingly I

was transferred and absorbed under your kind dispogal being a

surplus staff of the Canteen and Store Department.

3. That‘since nmy absorption in the C.P.W.D, I have beén
posted at Gandhigram,.Agartéla and -serving as Peon since 1897

but hére st Agartala my health condition is deteriorated because

~of the climates of Agartald does not suit me. That apart, my

fanﬁly members are residibg at my native residence in Bihar and

it ?3 not possible for me to bring my famly merbers at Agartala,

A}

4." ' That from Cuwahati I could somehow manage to keep
COﬁtact with my family members anhd occassicnally I could viq1t

my famlly members also but from here at Agartala, a renbteat

“part of the country, it has become mext to 1mpossible oh 1y -

parrt to go and see my family members,
5. : That all these havé a telling effect on my health
and mental condwtlon and 1n fact I amxsuiierann from serious

%

tuve oi mntal depre551on because of the 1ncongen1a1 atmsphere,

6. } That my survivﬁl depends now in the evcntually of nmy

transfer and posting at Cuwahati, mreierably in ‘the of fice

Colttdeeae2
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of the C. P.W.D.(Electrical}, near tc Marangi, Guwahati,

7. That I pray for mmenitarian consideration,
partia larly of thef act that I never visited this part

of the cogﬁtryfand I have no friends and relatives here,

I would, therefore, most fervently request to
kindly take my p:! tiable nlight into kind consn,dera‘tlon and
pass aders: traﬂsi ering and poqting me to Guwahat:, for wvhich

act of kindness, I shall remain ever grateful,

. Yow s faithfully,
Sd/- ARJUN Das,

, Peon,
Dated, Agartala, Agartala Cerntral Electrical
the 22nd March,Z2p02. SGb-Division No. 1,

C. P.W.D., Agartala.



GUWAHATI BENCH : GUWANATI

In theiinattér of
OA No 333 of 02

Sri Arjun Das

Vs- " ' *
Union of India & ,Othe'rs

‘ .
Written .Statement

Ihat ‘with regard to the Statement made in para 3 of the apphcatlon the respondents
beg to state that the facts mentioned are not correct. The applicant on bemg dectared
surplus by the Canteen Stores Department(CSD) Bomb 1y. was redeployed in

PWD(chton ‘B")as peon vide Superintending Engmeer Co- -ordination Circle(EZ),
CPWD, Kolkata office order No. 2!(9)Pcon/SL(C)/EZ/CaI/15 dated 20-1- 97. The

appllcant had joined the oflice of Executive Eng,meer(E) Silchar Central Electrical

“Division on 15- 4- -97(Forenoon) vtde omce memo No. 9(2)/SCIZD/97/13 dated 16-4-

97 and posted to Agar tala Central Electrical Sub- Dwnston I, Agartala. Smce then the

apphcant is posted at Ag,artala The apphcant is not servmg al Agartala since 1985:-as

mumoned in his application. The tenure of group ‘D’ staﬂ“ appointed in CPWD

region ‘B’ is not 2 years. This may kindly be kept on recor d {Copies annexed_and

' m.nked miirked as Annexure-1 mtd Annexurc— 1))

That the ‘respondent have no comments to the statements macs in paragraph 4,.5 | 6.1
& 6.2 ofthe apphcatton |

That w:trh regard 10 statcmcnt madc in paragraph 63 of the application, the

sc«pondent beg to state that the 'xpphcaut was declared surplts by CSD, Bombay and

/ vide Mm! of Labour(DGE&T) Gr.D Surplus Cell New Delhi letter No.DGET-

?(6)/95 S.Cell dated 14-05-96 redeploycd in CPWD as peon against existing vacancy
vide SE, Co ordm'mon Clrde EZ, CPWD, Ko]t\ata office order
No. 21(9)/1’00:1/91 ((,)/}'7/(,‘1!/55 ‘dated  20-01-97(copy__am annexed _and m.nl\cd as

anne\ute-.l_) The applicant joined as Pcon on 15-04-97 (FN) and pocted to Agartala

!

Central Llectncal Sub-Division l CPWD v1dc H:(L) SCED, CI’WD Silchar letter B

No. 9 2)/S(,L"D/<)7/H dated 16- 04 97((‘0;)\ annexed and marked as Annexure-11)

Thatthe ic«])onclcnt have no comments (o the statements madc in paragraph 6.4 and

: of 6:5 of (hc application.

CConmtd... P2, ‘
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lhat wrth regard to statement made in- pammaph 66 wl thc application, the

respondent beg to state tlnt the appltcant $ apphcatton for transfer ‘to Guwahati was

t‘orwatded to SE, Co- ordmatton Cncle EZ, Cl’\\'D (,alcutta by the oftice of SE,

Case (copy annexed and marked as- annewre -111)

'That the respondent havc 1o comments to the statements mad* in parat,mphé 7 of the

_ -appltcatton

:'] hat wtth regard to the statement made in para 6.8 of the appltcatton the respondent

beg to state that the applicant has not furnished any documentary proof in support of

his’ iliness. More so, the family members of the applicant are at Bihar and as such, he

may ha»c rcquestcd for his transfer ltom /\gattala to Bihar for his better health as

, wcll Ins contacts with family members

; "l he statement made in. paragraph 6. 9 of the apphcatton 1S not correct in totahty The

respondcnt beg 10 state that the tenure of 2 years is not applrcable in case of group ‘D

stall appomt"d/redcployed in CPWD 1égion ‘B’. The repres ntation of the applicant

*'dated 22 3. 2002 lmd becn forwarded to the Supcnntendmg Engmeer Co- ordmatton
: C1rcle(E7 ), CPWD Kolkata by : EE(E)P&A, GCEC Guwahati vrde

NS,

. No 13 ]/9(2)/GCEC/2002 dated 2? 4 2002(as per Annexure-lm

' GCLC vide letter No. 131/9(2)/GCEC/2002 dated 23- 04 200’smce SE Co-ordination -

‘J'Cnclc,‘ EZ, C PWD, Calcutta is tllc competent authority to order transfer in the instant

That the reSpondent have no comments to the statements madc in para 6.10 of the ‘

.appltcant “However the apphcant himself has stated that he needs his famrly to look

altct lns hcalth lhat ap'trt he. has &,ot scven famrly mcmbefs at Bthar and hc 1S to
7.

' contact Ilns famtly members frequently and it is not possrble to go Bthar even once n

a year because it is a poor salary” The applicant may apgly £ for This transfer from

Agartala to Bihar if the reasons stated by him in the application are about health and

| f‘amtly look after as per statement made in para 6.7, 6.5, 6.10 and 7.2 of the

: -applrcatton

That w?itli regard to statement ;made in paragraph 7.1 of- the application the

respontlent beg 1o state that the tenure oF 2 years is not apphcablc in case of Gtoup

. D’ staf T appomtcrl/retlcplo) ed-in CPWD region ‘B’

That the tcspond(nt ha\ e no eommcnts to the statements mad in pmantaph 7.2 and

7.3 3of tltt‘ dppltentron

Contd... 1"/},
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13.

14.

Vlll)smce SL THe ordmauon Circle, EZ, CPWD

That with negald to Stalemenl made m p"ua 7 4 of the '1ppl|cal|on the reqpondcnts
bw to state that the comments at. sl No 8 9 & 10 above may l<mdiy be referred to.

The same have not been repeated here for the sake of brevity.

"l"liat with Fegard to‘ statement made in parﬁ 8 of the applicq(ion the respo'ndent beg to

: stalc that thc apphcant ‘made an apphcauon fon transfer to Guwdmtl wlnch was

W ronuly addtessed to the E‘((:cutwe Lng,meer(Ueclncal) (,l’WU /\var 1ala as there is

no such post emt\?m Agartala. However the apphcant s apphcunon for transfer was E

foxwaided to the SE, Co- ordmation Clrcle EZ CPWD C'ilcuttdbv GCEC vide letter
No. 13 1/9(2)/GCEC/2002 dated 23-04- 2007(coov annexed aid na;lfed as Annexure-
S i WSl

a}ﬁ(\a i1s the calnpuent 'ullhonly lo

order lumsicr m thc instant case.

T hat the respondent have no comments to the statement made in par ag,raph 9 and 10

ofthe apphmtlon - S ' | -

T h’\t wnlh legn d to St'\lemcnt madc m p’m IO ofthc apphcal:on lhe responduns beg
to stdte [hdt in thc hg,ht ofcomments at SI No. 8,9,10 & 1 : the apphcatlon may be

: d\smlsqed

- T v T, 7, TN



VERIFICATION
- . 1 , Ujjal Mxtra L\ecutwe Lngneer(Electﬁcal)é Sllchm Ccnual
| vElcclncal Dmsmn CPWD Malug,xam Mcla Road SllCllal-2 l»emg aulhouscd do
hcxeby Qolemnly af[' irm and state - that the slatuncnls mzde in‘.paragraphs \
..,3 —«} %A.‘.’l..&.l.}} .......... are  true to 'ny knowledge and :i}n parwraphs
2,4.,5. .Ce A0, .‘..‘ .l%M&‘.‘fare trus to my mfonnatxon I have not supprcssed any

material fact‘.x

~And 1 sign this verification on this the _ & 2 day of

| _J_M&, _2003. AP | -
- Bgecutive Engineer e
- $ilchaDGBE AR ANTP! Divisien
- C.'P. Ws D. Silchar-2
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3 Avenexune ~ T S -
GOVERMMENT OF INDIA C

{0 PUBLIC “ORKS DIr -RTMINT

FXRHRERNS

;,/f;eon/sE(c)/EZ/Cal/f'é'v"' - Dated :26/1/97?

OFFI”E OPDPR

?"‘ 4y . .

A‘d L L i
As per: oirﬂétionwof Dlroctor of Employmont Exchange
sty of 1‘abour(DG‘?'- RMT J, GritDY, Surplus C~11, New Delhi, :
fisd vide his lettar NoiDGET-2(1)~96-S,Cell dated 14.5.96, ,; ,
umFT—2(6)/95~SACell dak xd 14:5.96, No.DGCT~2(3)/94-S Cell

tfllo dabaddl4,5,96 & DGfT—2(4)/94—S Crll dated 14.5.66 s
glaffst proeviously working under M.G.S(F., Calcutta, Canteen-’ .

res Department, Bombay the following persons are hereby
eployad in ”PWD(R°QIOH~B) as Pann on the tarms and Condttlﬁn

.

: TH“ furplus staffs ~f *".C.E.F., Calcutta, Centeen Stores
artmnnt "Bombay-are’ rﬁ-denloyﬂd in CPWD in ‘t:hf> post nf poon
X frosh: entrant and they will not claim any seniority in the

aﬁo of paon dn-CP4D for-the past services fﬁnﬁwrnd by them
M.C.E.F. and Can'teen.Storas Dmpartment, - ‘heir seniority in

e pgst pf.paon will ba, racknnnd ?rom tha date of they actually
n CP¥D.,

»fi) .. Scale of Pay, m.750 1?o870~FB~14m940/~ plus usual allow-
ces as admissible to'tha “vntral bovt sGrvant.

1)  | The benefit. of past service rendered in MEEF ~nd Can-
n Stor s D°o rtmant havo howev~r be adm1351blo for protec—

‘\. -

‘( v) Tho Employea(s) 'is’ antitled the joining pry tqmnApav

f.and” tradsfer TA as admissiblz unﬂér rules’ (M HL A. 0. M ‘No. 1/8/87
;CS—III datad- 7-7&19670-,,1 DL U :

As pﬂr prOV151on of the scheme .of racde plo?ﬂr &¢ surplus

,'staff tho off1c131< ana-parmitted to carry fh“lr own pay scale

as, pnrqonal 't thom 1in ths scale of pay’nf Bx¥BE Rs.T750-940/-.

~‘q, ChnSoquent on above following trﬁnsfdr and DOSthG ars

hﬁroby nrdarad W1th 1mmndlatﬂ effact, R
A7 “SL.'.Name.. . Froms ~ Tn .- ' . Remarks :
pL No.V - ] L . e !

1. Sri Gambhix Mongar M.CuE.F., Coochbrhar - Ixisting
' N11b Subndnr Cﬂlcutta  Central - vacancy
LR - Cirele,C¢¥D, -
o Cﬂochbahar.-

e cay e el s

2. Sri Panchanan Singha, =do- M 1 cla Cbntnxl.’ - 5 -
Havildar - . . Division-T,

CriiD, Malca. ‘_.~ .

.o
Y

Contrc... .. PA2.




LRSS SN

TRITR RS e T g -

U T

jig Tho Dlroctor of xJm:) oymomt pxchango, M/o-L“bourgDGE&T), ,
:‘2/A/3 Agaf: Hlx'ﬂoadiTﬁund niMansion New:Delhi-2. “his has 2

eed %*4 : 9
~£~—“JL“'Défanco, 119" Maharsi®

S8, The Ex, hnoinmr,*f‘a’»chbﬁh“'r Cad{rul UyV131on—II CHMD,

.9, The 2. Engineer, Melfa contral DlVlSldh o, ce D, Malda.“i‘ {
53

N

3. Sri Bijoy Prasad Khan, MCSF,Crl. - Balurgha/
Havilder ~ . Control
N ' coo " -Division-I,
’ - N C.P‘e\vaDo,
'~ Balurghat.

4, Sri Ar;ﬁn Das, . =~ = Cantnen Silchar

© S/C<:Marker. : .+ Stores. . . Central
EE N “'Dapartment, i Blactrical
Bombny.: . E'DlVlSlOﬂ,u

"A‘N ﬂC :P D.,

e . Sllchar.“f"
”‘.:. . ar 4.‘- “ - ."‘-}. 7:;.. .' .
. AR
- d N } . -
{-- //4 '
_ Y Y Gy A -
. ; i Suparxntenﬁln% Engineer.
' Chordination “ircle(®Z).
Popy.to E s ,.‘.W Di, CAlcutta~2O.

g e

rcfvrdnc0 to his. latter.numberomnntlonOd ‘above.
2. The DY. Commandanté ‘MC=F, 58/1 Kankurgachl 2nd lann, b’l—54o,
3. The Supdq.;tngfﬁ:ﬁ‘Q¢COOChbwhar Cnntr*l Circle, C.rP..D., -
”;‘=-Cnochbnhar.\'A :" . e
. - : .'sj N4 .
Th@ Gonarnl Mﬁnagﬁs ;Canteﬁn Storos Dﬂpartmﬁnt ‘Min of -
Narvey:: Road, Bomb1y~20. , .. /
-5 Th( Supdg. cnglnner, Malda Central* Circle,C WD, Malﬂa.:~7-"fF

6l The: Supdg. Englnem bligurl Central Clrcln—II,u.P WD, 't
Slliguri R . ’% Tt ‘l . . ) il[ :
T. The Supdg..Englnncr' Guwahatr Cenitral EleCtIlC11 Cerl° }

C P‘I Ds; Guwahatlo w“:, ".‘.""5\ . af .

Cnnchbwhar. B £

".J

LR

ey -

v 10..~The Ex, anmnaﬂr, K lchar Qntral Elactrlpﬂ’ 1VL31on,‘,._'f‘4 

‘“/JD Sllcnar. ~

11, Parsdn concerneds y A
12, The Ex.Enginrar, BCD-I/Balurghot. ,<;é
o !

. . IR T L \U/AYYRVQ : /a_m;. f.

m”-”““““*"*‘;g‘“SUP*RINT NDIMG: ﬁNuIN:”R(CUORDé/QZ/ ﬁLqr~vEm

—

oy

.1

L 4

S g
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i (7/ S e B

[ERNMENT OF .INDIA. | (9-*
M DUBLIC WOR ?DEPARTMENT

2 ST TN " * Dt, /6/;/&}-

CED/97/ / 9

y ‘OFFICE MEMQ

-

SO :i In pursuance or Superintendi Engineer Co-

. Srdination Circle (EZ FP.W.D,, Calcutta-ZO's Office
rder No, 21 (93/Peon/SE(G)/EZ/Ga1/55 dtdy 20=1=97
SRNand - Manager,~Canteen ‘Stores. Dezeartment, Guwahat.t-Z?'
pErelieve ordertNo,: ‘NGD/EST/71/548 ‘dtd., 14=3-97, "Shri -

: %Arjun Das, ‘Marker-hag ‘Joined ‘this Division as Peon °
fon 15-4—97(FN) and posted to Agartala Central Electa
':Sub”Divna NQ&-’ cc . 53-, Ag&rtalao

Exacutive ineer(El,),
Silchar Central Elect. Division,
Wb, Silc hare2, )

. | o\,
Copy to:~ ’ ' ]
I The Sugerintending Engineer, Co-ordination C1rcle(E7)n
T ) oPo o . ’\ Calcutta-ZO.

-

. 2. 'The'sy upérintending Engineer(E), Guvahati Central
":_;-Elect.tCircle, .P.W«Dw, Guwahati-21¢ . .-

U} 34, The Manager, .Canteen Stores Deéptt,, C.3 .D.

F.la_ cxvdx
tapanet, 18 Sutguan, Govgraticriionty SIS
ll"c‘ The Asojft.bb : . thg?" artala Central céct ° SUb"Di

, Nos._ I, C.PJWeD,, Gandhigram, Agartala for 1nformationo
~ 5¢ The Cashier / SCED/Sikchar~24
64 Sri. Arjun Das, Peons -

7. . Personal -file of Sri Arjun Dag, Peong

8« 8/Book of Sri Arjun Das, Peon ~ r

EXE%UTM ENGINEER(EL, ),
W
o'\ QSS\ : |

A/16-04=97,
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Governtn
Central public

3/ /9:(2)/ GCEC/ 2002

E

To
The Supumlcndmn fngincer (Co-0rd)

- Co-Ordination Circle (B7)
CPWD, Kotkata- -20

Subjcd'. l’scprcscmation of Sri Arjun

fincloscd plea

Sri Arjun Das, Yeon altached
Silchart Central b

Agartala under +
ahau {or \aking ncccssary acti

Agartala 1o Guw

was’ addtcsscd to this oilicC
authority for wransfer of group
omcc for. takmg further ncccssa

Q&R CQ'OL P«; C_R,b(}‘\/L.
R e /

ry action.

Copy (0. - '

i Thc Excculwc I’ngnwcr (%),

for mformalnox

Sn /\rjun “PDas,
! Sub Dwxsmn-l

$C find hucwuh

o /\garta
-al Dwmon,
yourcnd

Enginect
c rcpm%cnhulon

yw.r.t his feuer

‘Peon through
Cl WD /\g,drha

.f.u_e""’—“‘"ﬂ

Sik:har Cc
No. 9 (2)

ULh lh

nent of!ndla o

Works l)cpanmcm

I)as Peon from Al'a‘

a sc\fcxp\analorv rc

ia Ccmra\ Elec
W, Qa\char

Assistant Iinginccn

rmla ) Guwahau

o Ji'

prucntauon reccwed from
ticaly; Sub vanslon-l CPWD,

‘fhough the repres
(Go()rd) is the ‘competent
is rorwardcd to your

,)f

B xccutwc Engmecr (R) P&A

{

i
\

| (auwahau Centsal Elcctncal tecle
(Ol/ ) . ,“.ZD buvfa“ ath

ntrat Flec. nuﬂ Dwmon (,PWD Sl\char»
702/SCl “)/487 datcd’ 25/03/2002

(L), /\g,ma\a (,cntré\ }Llecu’;

s

v

- -
o Cj// ’
i

IL L

phoutive NUle RO\,) pe
Y\

T ..’1:W - -

Dalcz,ﬁg/ 04/ 2002 o

for transfef: fyrom
entation .

ry
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